
CENTRAL APMINiaCRftJIVE TIOBUNaL. JaBAuPUR BSHGH. JABALPUR

Qcioinal Application No,789 of 1997

Joibalpur, this the 16th day of January# 2003,

Hbn'ble Mr .Justice N.N.SingJi- Vice Chairman
Hon'ble Mr.Saive^war Jha- M^rfaer(Adranv.)

Vidinu Dutt Dubey late JSnri
RJKJDiiDey, aged 55 years# S/o
Manendragarh# District Sur^a (MP)
Pin- 497442. -APPLICANT

(By Advocate- Mr.V.Tripathi)

Versus

1. union of India through the
Secretary, Ministry of Ooramunications,
D^actment of posts. New Delhi,

2. Director, Postal Services,
Raipur (js^pellate Axithorityi,

3. The Si:5)er intend ait of Post Offices,
Raigarh- 496001 -RESPOIDENTS

(By Advocate- Mr .S.A.Dharmadhikari)

ORDER (OR?iL)

Heard, The applicant has approached this Tribunal

througji this O.a. seeing setting aside the order dated

24/30.3,1994 and also the order dated 3.4,1995, cc^ies of

which are placed at Annejoires Vl an'^ V2 respectively,

conpulso:^ retiring the ̂ plicant from service with
ininediate effect. He has also prayed fa: his re-instatement

with all consequential benefits.

2. On perusal of the ̂ plication, it is observed that

the applicant, who was working as Mail Overseer, was

charge Seated vide orders of the respondents dated

27 .4.1992, a copy of which is placed at Annexure ;v^4^under

Rule 14 of CCS(CGA) i^es, 1965, The applicant did subraLt

Oontd,,,P/2.



t 2 I

a reply to the charge sheet denying the allegations

levelled against him. The re^ondents, however, were not

satisfied with the reply of the c^licant and instituted

a departmental enquiry against the applicant. The

^plicant has alleged that in the enquiry, full,reasona

ble and adequate opportunites were not afforded to him.

He has also made some other allegations like permission

has not beoi granted to cross-examine by the applicant

or his defence assistant etc. He has also alleged that

the Disciplinary Authority has inposed a harsh, excessive

and dis-p report ion ate punishmoit on him and also that

the /^pellate Authority has dismissed his appeal without

applying his mind,

3, On perusal of the reply of the re^ondents, it

is observed that they have daiied the allegations made

by the cpplicant that he was not afforded adequate

opportunities or the Appellate Authority has not

considered his appeal properly and dismissed the same.

They have also maintainedj^the punishment inposed on the

epplicant is based on the findings of the enquiry.

4, It is observed that while the appeal made by the

applicant has been appropriately looked into by the

Appellate Authority and di;^osed of.his review,^appli-
cati^n^bmitted to the Menber postal .A ̂ -V~'fc''f'ostal

under Rule 29 of CCS Rules has not been

decided by the said authority till date. The re^ondents

also have not referred to this a^ect in thet written

reply, Thou^ sufficioit time has elapsed since the

review ^plication has been filed by the applicant ̂as

submitted by the learned counsel of the applicant, it
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is possible review application has still not been

decided by the Reviewing Authority. Keeping in view the

various submissions made by the applicant, regarding

the p\mishment being har^, excessive and disprcportionate

and also that the enquiry has not been conducted properly

by the authorities# it appears that the entire matter

y be/considered by the Reviewing Authority.

5. Under these circumstances# we are of the vi®^

thatit would be appjppriate to dispose of this O.a. with

direction to the respondents that the reviOrf application

siibmitted by the applicant to the Reviewing Authority

under Rule 29 of / CCS Rules be considered by the said

authority and decided \githin two months from the date

of receipt of this order by issuing a reasoned and

i^eaking order as per law and rules on the subject.

W^th this# this O.A» stands di:^osed of in terms of the

above directions with no order as to costs.

7--

(Sarveshwar Jha) ^ CN.N.SijErgh)
Member (Aimnv.) Vice Chairman
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